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RAJYA SABHA

Saturday, the 25th  April,  1964/ths 5th

Vaisakha, 1886 (Sa/ca)

The House met at eleven of the
clock, MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

(i) THE DELHI MOTOR , VEHICLE;?
(TENTH AMENDMENT) RULES, 1962

(ii) THE INTER-STATE TRANSPORT COM-
MISSION (AMENDMENT) RULES, 1964

THE MINISTER op TRANSPORT (< ;iti
RAJ BAHADUR): Sir, | beg to lay on the Table,
under sub-section (3) 'of section 133 of the
Motor Vehicles Act, 1939, a copy each of the
following Notifications: —

(i) Notification No. F. 12/64/62-PR(T),

dated the 11th October, 1963,
publishing the Delhi  Motor
Vehicles (Tenth ~ Amendment)

Rules, 1962, issued by the Delhi
Adminif-tration.

(if) Ministry of Transport (Transport
Wing)  Notification N). 41-
TAG(2)/63, dated the 6th March,
1964, publishing the Inter-State
Transport Commission
(Amendment) Rules, 1964.

[Placed in Library. See No. LT-

2785/64 for (i) and (ii).]

MESSAGE FROM THE LOK SABHA

THE COMPANIES (PROFITS) SURTAX

BiLL, 1964

SECRETARY: Sir, | have to report to the
House the following message
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received from the Lok Sabha, signed by the
Secretary of the Lok Sabha: —

"In accordance with the provisions of
Rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am
directed to enclose herewith a copy of the
Companies (Profits) Surtax Bill, 1964, as
passed by Lok Sabha, at its sitting held 'on
the 22nd April, 1964.

The Speaker has certified that this Bill is
a Money Bill within the meaning of article
110 of the Constitution of India."

Sir, I lay the Bill on the Table.

THE FINANCE BILL, 1964—con-
tinued
MR. CHAIRMAN: Mr. Sur had not

finished his speech yesterday. He may do so
now.

SHRI M. M. SUR (West Bengal): Mr.
Chairman, Sir, in m, opening remarks
yesterday | mentioned how by following a
different policy or the different rates of
customs duty we are impeding the progress of
industry. | have mentioned that petrol in India
costs four times as much as it costs in the
United States. So also diesel oil, heavy
chemicals and other raw materials that we
import for industrial use.

An'other important thing is furnace oil.
Landed in Bombay it costs Rs. 78 and after
levying 100 per cent, duty it costs Rs. 143 in
Bombay and Rs. 106 in Calcutta. Furnace oil
is a modern fuel. It is only with furnace oil
that we can control the temperature t > a
correct extent, making the desired variations
in temperature. That is not possible with coal.
It is by using furnace oil that you can get
better products than you can get by using
coal. With coal there is another difficulty—
the disposal of ash in industrial areas. It
becomes very difficult to dispose of ash when
we use coal.

RSD—

1.
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[Shri M. M. Sur.]

Therefore, Sir, we should think over the
matter an” follow the policies that are being
followed by the countries which have
industrialised themselves by keeping the
prices of basic materials low, by not taxing
motor spirit, diesel oil, furnace oil, heavy
chemicals, etc., so that the c'ost of production
remains low. In making industrial production,
there is a certain amount of wastage. S'o, if
your cost of material is high, you lose some
more money by producing second-qualitv
articles, slightly below the standard articles.
That also prevents us from competing in the
foreign market, in the export market. It is for
that that a new incentive has been given that if
we export then the foreign exchange earned
can be utilised for importing things of our
choice, and by selling or disposing them of
we can make good the loss suffered in
exporting the  manufactured  articles.
Previously those manufacturers, who were
unable to export, were paying a certain
amount toward? export promotion as their
share. Now because of this advantage we find
that there have cropped ut> middlemen who
are coming forward for making exports so
that they mav utilise the foreign exchange
earned for investing in something which they
can sell at profit.

Small manufacturers, Sir, are usually
simple folks. If you go into the history of the
growth of small industries in any nation, you
will find they always make a very small
beginning. In Japan, some years ago—this is
what we have noticed—70 per cent. of their
industries had a capital be*w Rs. 5,000. So
these small manufacturers, technicians,
craftsmen, mechanics, who have the ability
and enterprise, make a small beginning and
then thev make progress. Thev know how to
work with their tools. They are not very
clever in buying materials that mav be sold at
three times the cost price and making profits.
When the raw materials cost more, when the
cost of transport is high
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and the price of furnace oil and other basic
materials is high, they are unable to export
because they find that the loss suffered by
exporting the goods is so much that it would
be difficult to cover that up by manufacturing
more goods in the country, even if they
import raw materials fo, manufacturing more
goods. This is a very unhappy situation.
Therefore, | wish the Finance Minister to
consider whether they would change the
policy of assessing duties and not follow what
the Britishers had done for their benefit, by
discouraging the growth of industries in this
country, but follow what the other
industrialised countries like Japan and West
Germany have done. By following their
approach, by following the way they
developed their industries, we can encourage
our small industries to grow.

Sir, a few days ago | read in the papers
something. It was a survey of rural
indebtedness, made by the Reserve Bank of
India. In that it was shown that indebtedness
was to the tune of Rs. 3,000 crores. For 74
thousand families, the average indebtedness
was of the order of Rs. 406 which in 1961-62
rose by another Rs. 108. So, the possibility of
starting new industries by finding capital in
the villages is very remote. We will not be
able to make any progress if we discourage
the small entrepreneurs who are already in th,
field, or prevent other smaller people who
want to come forward with small money.
There are trained mechanics, good craftsmen
and they want to labour hard. The question
that is before us is how We are going to
industrialise our country. In the villages they
have no technical kn'ow-how; they have no
capital. It is available only in big cities where
we get trained mechanics and craftsmen. |
therefore request the Finance Minister to
follow the policv which the other
industrialise® nations have followed.

In the initial stages if we reduce the cost of
raw materials, electricity, transport and s'o
on, the cost of pro-
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duclion will be low. At the final stage, of
course, the Finance Ministry can take over the
entire product of the small industries, mark n
it locally and make arrangements for export.
They have started distribution of foodgrains.
So some machinery is already there—
Government purchase sections and all that.
Also they have experienced men who know
how to make purchases. They understand the
quality of different products. It is only just an
enlargement of that machinery s'o that the
gjods may be purchased from the manu-
facturers wholesale and then distributed to the
shopkeepers. Just as you are trying to do for
foodgrains, you may do it so that the
manufacturers would be relieved ‘of much of
the trouble. They usually get into the clutches
of the shopkeepers. They advance them a little
money and then buy it at a very reduced price.
So, they will be out of their clutches and we
should see that the small entrepreneurs, the
techncians, the small mechanics will get
encouragement to manufacture these things
which will be acceptable and which will find a
ready market.

(Time bell rings.)

MR. CHAIRMAN: | may make use of the
interval to say that you have already sp'oken
for nearly twenty minutes.

SHRI M. M. SUR: | do not want to speak
very much. | want to say ‘hat instead of
raising the cost of materials in three or four
stages, namely, customs duties, protective
duties and Central excise, you do it in one
stage, in the final stage of manufacture, so
that when the goods are manufactured there
will better chance for the growth of industries
in this country. Thank you.

SHRI' A. D. MANI (Madhya Pradesh): Mr.
Chairman, the Finance Bill  which the
House is considering
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has come as a great disappointment to many
of us here and to a large number of people in
the country. | quite realise that the Finance
Minister bears a very heavy burden. He has to
find resources to meet our commitments in
respect of increased defence expenditure.
While he has control over the fiscal p'olicies
of the Union Government, h, does not have
the same measure of control over the fiscal
policies of the State Governments. The State
Governments are not able to raise resources
adequate enough for the implementation of
the Plan and as years pass, the burden of
implementing the Plan, the Third Plan and
probably the Fourth Plan when it is framed,
will fall heavily on the Union Government.

The Finance Minister, in the course
of his observations, stated that the
present taxation structure has been
simplified so as to enable the lower
income groups to get a large pay
packet. The initial tax-free slab of
incom, for the income range up to
Rs. 20,000 has been suitably raised to
provide further relief to these income
groups. | am s'orr, that this cla'm
of the Finance Minister is  not
accepted by those who have to pay
income-tax. | raised the point, when
lhe Budget was being discussed, that
with the abolition of the Compulsory
Deposit Scheme and th, ™ging of
the surcharge, the tax-payer in the
small inc'ome group has got to pay
more tax than he did in the past. The
Compulsory Deposit was not a taxa
tion measure. It was a saving mea
sure. Tt was free from income-tax.
The figures | mentioned on that occa
sion have, so far. not been repudia
ted. | do n'ot know how far these
figures are correct, but these figure-;
are supplied by the Delhi Share
holders'  Association of which  Mr.
R, N. Banerjee, an old friend of mine
and ® former Chairman of the U.P.S.C.

is the President. According to this
Association, these  figures have the
approval ‘'of Mr. R. N. Baneriee, one

of the old civil servants of the coun-

try.
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[Shri A. D. Mani.]

The rate of income-tax applicable to
individuals will be as follows. On the first
Rs. 1,000 slab, there will be no income-tax. |
am mentioning this point because the
Finance Minister said that the lower income
group will carry a bigger pay packet. This
has been challenged by the Association. On
the next Rs. 4,000 group, the taxation in
1961 was 3 per cent. In 1963, it wa, again 3
per cent, and in 1964 it is 6 per cent. | do not
know how far these figures are correct, but |
am mentioning them so that if the Finance
Minister seeks to examine these figures, he
will have a reply ready when he winds up
the debate on this Bill. On the next R-. 2,500
of income-tax slab, the taxation in 1961 was
six per cent., in 1963 seven per cent, and in
1964 six per cent. There has been certainly a
reduction in income-tax applicable to this
category. In the third category of Rs.
2,500—that is to say Rs. 8,000 —it was 9
per cent, in 1961, 10 per cent, in 1963 and
10 per cent, in 1964. There is no change. On
the next Rs. 2,500 it was 11 per cent, in
1961, 12 per cent, in 1963 and 15 per cent.
in 1964. These are categories which are
capable of finding investment in the
corporate sector. These are categories which
are in a p'osition to make savings.

Then, | go on to the next Rs. 2,500 slab.
In 1961, it was 14 per cent, in
1963, 15 per cent, and in 1964 it is
15 per cent. On the next Rs. 2,500
slab it was 18 per cent, in 1961, 20
per cent, in 1963 and 20 per cent in
1964. There is no change. It is in
the category beyond Rs. 25.000 that
the taxation has been stabilised, Vviz.,
1961—25 per cent., 1963—25 per cent,
and 1964—25 per cent.

Now, | have given these figures to show
that the claim of .the Finance Minister is not
correct. 1 have given these figures which
have been analysed by Mr. Banerjee and
others and submitted to the public.

SHRI SYED AHMAD (Madhya Pradesh):
These figures may also be wrong.
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SHRI A. D. MANI: This is not a matter
of politics or polemics. If these figures are
wrong, the Minister can say so. | have
already said in my remarks on the general
Budget that it is not correct for the
Finance Minister to say that he has
lessened the burden of taxation on the
lower income groups. The burden of taxa-
tion on certain categories of low income
groups has increased, and how does h,
expect savings to flow from these
categories into the public exchequer in the
form of investment in  Defence
Certificates or in the corporate sector?

I would like to go on to another point
made by the Finance Minister in his
speech on the Finance Bill in this House
as well as in the other House. | know his
sincerity in trying to create an atmosphere
and climate for m'ore investment in the
country. Whatever might be his views on
the question of socialism, he, being a
former and a very experienced busi-
nessman, knows that investment is
necessary if the Plans are to be executed
properly, and he has tried to see that some
incentives are given to foreign investors,
notwithstanding the barrage of criticism
which has c'ome from certain political
groups in the country. | am one with the
Finance Minister in the incentives which
he has offered to foreign investors.

But the stock market is the barometer of
the capital market. The stock market has
reacted very badly to the Finance Minister's
taxation proposals. The Finance Minister
has said that he does not accept the stock
market as the barometer. If he does not
accept the stock market as the barometer,
what is the barometer that he has in view?
Has he in view the Finance Ministry or the
Central Board of Revenue? It is the stock
market which is an unfailing indication of
the reaction of the investors to the taxation
proposals of Government. The stock market
has reacted very | badly and | am afraid that
some of | the taxation proposals,  which
the
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Finance  Minister has placed before
Parliament, are of such a character as to act as
an acute disincentive; to more investment.

Before | go on to structure of taxation in
the c'orporate sector, | would like to say that |
have been one of those who have been of the
view that the Compulsory Deposit Scheme
should have been retained. | was not in favour
of the Compulsory Deposit Scheme at the
time in its entirety, but since the C.D.S. was
introduced, some saving was given to the low
income groups in respect of moneys that they
deposited under the Compulsory Dep'osit
Scheme. It had the value that it was free from
taxation. The Finance Minister's proposal of
an annuity scheme is not free from taxation
'because when the money is being paid in
instalments, it will be added to the income of
the person Concerned who is assessed. The
C.D.S. might have succeeded if Government
had persisted with it, and if it is a question of
choice between the present structure of
taxation and the Compulsory Deposit
Scheme. | would retain last year's compulsory
deposit and not the present scheme.

In regard t'o annuities, the point 1 would
like to make is that the Government had an
excellent opportunity of trying to make the
annuity scheme a social security scheme. The
lite insurance companies, particularly
companies which are operating in foreign
countries, have regular annuity schemes for
which certain premia are paid every year, and
at the end of 20 years 'or 25 years the person
concerned receives a stable monthly income
till the time of his death, and | know that
there are certain insurance companies abroad
which even provide for his funeral expenses.
All of them are included in the annuity
scheme. If the Finance Minister had framed
an annuity scheme which would have been a
social security measure, that would have been
very widely welcomed in the country.
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Sir, 1 would like t'o say further that with the
introduction of the annuity scheme in slabs
above Rs. 15,000 what the Finance Minister
has done U* effect is to see that persons
below the Rs. 20,000 income group do not
have the resources to invest money in the
corporate sector or in the Defence Savings
Certificates We are all told that the country is
marching towards a socialist form of society. |
have been one of those who believe that it is
inevitable that at some stage or other in the
country's history, we have to accept socialism
as the basis of the structure of our society.
There are differences of opinion on the ques-
tion of the pace and the approach. Barring
these differences, a large number of persons
agree with what is called the socialist ideal
which the Government and the Congress orga-
nisation have placed before the country. But,
Sir, if there is to be socialism in the country,
investment has to come only from those
categories of people who draw incomes of
less than Rs. 20,000 a year. It will be seen that
in the corporate sector of the United
Kingdom, the bulk of the investment comes
from people of the low income group. What
the Finance Minister has done is: By imposing
the annuity scheme and by imposing a
taxation structure 'on the individual income of
people he has prevented those categories of
people from investing money. The only
category which can invest money today is the
rich sections 'of the people. The rich sections
of the people are also going to be taxed by the
punitive and confiscatory estate duty and by
the punitive and confiscatory application of
the gift tax with retrospective effect. So, h'ow
is he going to find the money for investment?

I would like to go on to the question of
taxation of the corporate sector. | must
confess that all of us do not have readily
available to us all the necessary figures in
respect of private companies. But according
to the figures that | have, the companies
which are covered by section 104 are as
many as 19,500 in the country,
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[Shri A. D. Mani.] and this group has a
total capital command of Rs. 400 crores. It
has been again alleged—and these figures
again have got to be examined—that the
taxation on this group of companies has been
increased from 50 to 60 per cent. When all
the surcharges and th, deduction for income-
tax at the source, all these are taken into
consideration, there has been an increase in
the taxation of this group of companies. | am
not enamoured of the companies which come
under the category of section 104 companies.
They are companies controlled by small
groups. But today, the fact remains that the
bulk of the corporate sector activity is largely
run by these people. It is unfortunate that
persons who have got such extensive
command over financial resources, who are a
small group in the country, should continue
to direct the economic activity of the country
in the corporate sector.

I am in favour of the stens take:, by the
Finance Minister to appoint a Monopolies
Commission, but when capital formation is
inadequate and when capital formation has
been frightened by the taxation proposals,
who is going to invest money? Are these the
people who are going to invest money or the
people who are earning Rs. 20,000 who are
going to invest money? | have already said
that the groups bel'ow Rs. 20,000 income per
annum are not in a position to make a
contribution towards the corporate sector. 1
feel that in regard to these matters, the tim<
has come for us to have a de novo enquiry
into the question of taxation of incomes and
the corporate sector judged in the light of the
results of the Third Plan and the requirements
of the Plans to cbme in the future. It is
necessary that such an enquiry should be
conducted because the Government of India
does not have before it adequate material to
form a statistical appraisal of the financial re-
quirements of a family and the financial
requirements of the private sector.
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I am n'ot suggesting that such an
enquiry should be conducted in order to
avoid further taxation, but it is necessary
that we should know what exactly are the
limits to which Government's fiscal
policies can go in making readjustments in
our taxation system. | would like the
Finance Minister, for example, to conduct
an enquiry into the question of income of
small families in the country. | have come
to the conclusion that a family of a
husband and wife and two children require
as much as Rs. 300 to Rs. 400 a month for
just existence, let al'one the question of
comfort. Even workers are getting Rs. 100
as the pay packet from the textile mills,
which includes dearness allowance which
is sanctioned by the mills. | think it is
necessary that such an enquiry into the
taxation of personal incomes and the
corporate sector should be conducted so
that the Finance Minister may know what
exactly we should have as an incentive or
disincentive to capital formation.

I would like to go on to the ques-\ tion of tax

on bonus issues as well as the capital gains
tax ‘'on bonus issues which have been
condemned all over the country. Capital
gains tax on bonus issues is not a satisfactory
way of raising financial resources because
the capital gains do not accrue as the bonus
shares form a part of the investment of the
company. Capital gains, naturally, accrue
only when there is a transfer. Here there is no
transfer, and this again has caused
disincentive to capital formation.

I would like to go into the question of
certain changes that he has made in respect
of the incomes of persons employed by
companies. | welcome the Finance
Minister's  decision to impose on
companies the obligation of seeing that
perquisites of employees in the company
do not exceed 20 per cent, of their salary.
But, in this matter, | am not trying to raise
what may be called a cheap,
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popular point of view. Example is better than
precept. | wish he would apply it also to the
Ministers of Government whose perquisites
are much more than 20 per cent. Will the
Finance Minister say that the perquisites are
not more than 20 per cent, of the salaries
which the Ministers draw at the present time?
The Finance Minister said the other day in
the other House—I am only paraphrasing
roughly what he said—that the House in
which he stayed was a pig-sty. A large
number of persons, let alone pigs, would like
to go and stay in the house which he occu-
pies. 1 was very sorry that such a remark
should have been made, because the cost of
ministerial maintenance is very heavy in the
country. 1 know that Mr. T. T.
Krishnamachari has a palatial residence in
Madras anc that perhaps, if he had been left
tc himself, he would not have chosen the
house in which he resides, but these remarks
come ill at a time when th«' expenditure tax
is sought to be re-imposed. We should have a
little more austerity living and | hope he will
apply the rule regarding the perquisites of
companies to the Ministers—that the
perquisites of Ministers are not more than 20
per cent of their salary.

I would like to go on t'o the question of
the imposition of the confiscatory and
punitive levy of the est: duty. Sir, under the
taxation structu as it stood before the
Finance Bill, 40 per cent, was taken away as
estate duty at a level 'of Rs. 50 lakhs but
under the new structure, 40 per cent, will be
levied on an estate of Rs. 10 lakhs and 50 per
cent, on the next slab of Rs. 5 lakhs. That is,
on Rs. 15 lakhs of estate value the taxation
will be 50 per cent., and 85 per cent. will be
the taxation on Rs. 20 lakh5. I am not an
admirer of the rich people. | do not want
grave inequs-lities of inc'ome and wealth to
exist in this country. But then, when the
capital formation has been so poor and when
the taxation proposals are
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coming as an oppressive burden on the
community, who is going to invest the
money? As he said, the Finance Minister has
made it possible only for the rich men to
invest money, not for the poor men, and the
rich man is also sought to be killed. | would
like the estate duty to be put on the lines of
the Act in England where a count is taken for
the necessity of maintaining some incentives
to savings.

Sir, | have been to the Soviet Union also. |
have also seen how the Communist society
functions. Even in a Communist society
where the persons ar, asked to work on
collective farms, a small plot of land is given
by the State in order that the person
concerned may cultivate a vegetable garden.
Thus, the Soviet Union also recognises the
need for a personal incentive.

SHEl G. RAMACHANDRAN (Nominated)
: Not more than three fourths of an acre.

SHRI A. D. MANI: Whatever it is. It is a
separate garden. | mean, they measure the
(incentive in terms of three-fourths of an acre.
There is necessity for an incentive for savings
so that the person concerned may have some
savings of his own which he can pass on to
his family. | would like the estate duty to be
rationalised and | feel that the burden of 85
per cent, tax on Rs. 20 lakhs will only
frighten away people and will prevent them
from effecting the necessary savings wmen
are called for at the present juncture.

There is one more point. Under Mr.
Krishnamachari's  proposals, after three
generations there will be no rich people left in
this country. | can assure you (Interruptions)
that three generations later, there will be a
larger number of people who have got
undisclosed inc'ome as a result
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[Shri A. D. Manl] of blackmarketing and
evasion of the taxation laws and the
numerous procedural laws which have been
inflicted upon the country from day to day.

I would like, finally, to conclude by
referring to the provision regarding the
disclosure of income under the income-tax
law. | welcome the amendment which the
Finance Minister accepted in the Lok Sabha
to the Finance Bill under which the Com-
missioner of Incoine-Tax is under an
obligation to disclose the income of an
assessee on receipt of a representation or an
application only on grounds of public
interest. | am very happy that this provision
has been introduced but | would like the
Finance Minister to consider this question
that before he issues the procedural ins-
tructions under this Act, he should make it
clear to the Commissioner that when a letter
is received by him asking for the disclosure
of information of the income-tax of an
assessee, he should write to the person con-
cerned, he should give an opportunity to the
assessee concerned to state his case. Suppose
a person feels that this information is called
for for blackmailing purposes, he can come
forward and tell the Commissioner of
Income-Tax that you should not give this
information to this person, this person is
personally prejudiced against me. This can
be done by the procedural instructions that
the Central Board of Revenue may issue
from time to time. | do h'ope that this step
will be taken and that all attempts will be
made to see that this information is not
misused for personal purposes.

Thank you, Sir.

MR. CHAIRMAN: Dr. Chandra-sekhar.
He is making his maiden speech.

Dr. S. CHANDRASEKHAR (Madras) .
Sir, | rise to support the Finance Bill and
congratulate the hon. Finance Minister on his
masterly, excellent and, if | may use the
word,
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ingenious manner of  making provisions in
it to satisfy the demands of the country today.
One section  of the House hag complained
that he has not gone far enough to
implement the Bhubaneswar Resolution on
Democratic Socialism and that he  has j
been giving a leeway and a little fillip,
perhaps to foster  economic growth at a
high level, to the large ndustries. O, the
other hand, people in other sections of the
House complain, bitterly tnat he has gone too
far with numerous taxations, imposts, levies,
measures, resulting in a crushing burden on
the average Indian taxpayer today. The very
fact that the Finance Bill has evoked such
opposite, extreme and diverse views means to
some extent that he has struck the  golden
path of a middle way, which, I in the present
circumstances of the |l country's demands,
is the only way that we can go.

We must sympathise with the Fin-nance
Minister's task which is threefold and
which is before him, firstly of raising the
level of living of the country's long-
suffering masses by providing them not
only the basic
irreducible minimum requirements of

decent human existence in terms of food,
clothing, housing, education, public
health, recreation and leisure but also
providing certain amenities — | may even
go to the extent of saying, luxuries—and
raising their level so that it may not be said
that the country is in incredible,
unashamed poverty. Secondly, he has the
task of providing adequate -defences to
defend and guard our political freedom
against both Pakistan and China. And
thirdly, he has something new

in his hands, that of rehabilitating and
resettling the refugees from East Pakistan,
which is causing such a headache to the
Government. If we think of all the
problems of the country, which the
Government are facing, it is right that ne is
asking everybody to dig deep into
their

pockets and pay the money.
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I think th, Opposition is grossly 1
misled on the one hand when it says |
that the country is so poor and tne
Government during the last sixteen
years has done nothing about it and
at the same time when it attacks the
Finance Minister and qys that the
Finance Bill has gone too far. | wish
they would make up their minds and
see the good side of it. It is forgot
ten why all these imposts, all these
taxations are there. Is it a big
tamasha? Government has a task of
providing the people all the basic ,
necessities.  We want to  provide
them. We do not want political free

dom alone. Unless you guarantee
economic  freedom, social  advance
ment and educational growth, politi

cal freedom will be a mockery. You
should guarantee these baiic  requi
sites of, shall | say, civilised human !
existence.

And then, Sir, when all this is meant
for the people, | do permit myself to remark
that while the national income and the total
wealth of the country have perceptibly
increased in the last sixteen years, the
available statistics provided by both the
Government and private organisations re-
veal that the per capita income, the
individual family's prosperity and the
average family's share of the total wealth
of the country have net per-  ceptibly or
proportionately increased,; and therefore
there is the legitimate - criticism that while
the nation  has ‘advanced remarkably,
the man inthe far-flung remote villages
of the country has not benefited as he ought
to have.  Here comes the prob em of what
we are to do with the growing numbers.
We are increasing the wealth, we are
increasing the goods, commodities and the
services, as any economist can bear
witness to  the fact. = Government has
done much. It has brought new land under
cuhVva- stion, increased the per capita
yield, j the per acre's yield; they have start-
ed new industries; more goods and
services are flowing out of these factories,
and yet f,he lot of the com-
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mon man is not as it ought to be. We plead
guilty to that fact and the reason is not the
Government's fault because the population is
multiplying at an enormously rapid rate.
Sometimes, almost a critic might say that the
national emblem ought to be the rabbit. How
are you going to control this population
growth? The population has been increasing
at an alarming rate irrespective of the
Government's present measures. Today our
population has exceeded 460 millions. This
is extraordinary. And at the rate of nine
millions as the net annual addition to the
existing population, according to my projec-
tion, by 1971 when the next Census is due,
we shall have more than 526 millions. And
with the existing fertility, morality,
migration and marriage rates, by 1981 we
shall exceed 650 milions. These numbers are
so formidable that we might say, sufficient
unto the day is the evil thereof.

Sir, something must be done about this
population growth. | am very serious about
this. We have been talking about it. |1 do
realise that the Government of India has
taken a very courageous and progressive
stand on the question of family planning and
birth control. In the last fifteen years, we
have conducted several attitude surveys of
all castes, of all religious groups, of various
income levels in the rural and urban areas
among married couples—fathers —an”
mothers—who have at least one child, and
they have expressed themselves
categorically in favour of family planning.
And ;ome 67 per cent, of the fathers are in
favour of family limitation and about 75 per
cent, of the mothers have said that they do
want to limit the size of their families for
health or economic rea sons.

The Government has provided some help.
| do not deny it. But | want something more
to be done than mere lip service and
relegation of it simply to official levels. We
want to import a missionary zeal in going to
the root of the problem in
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[Dr. S. Chandrasekhar.] the forgotten and
remote villages of India so that every man
who is married or every mother who is despe-
rately in need of it is provided with the
service on the spot not in an officious manner
but in a dedicated, missionary manner. If we
do that, I am sure we will succeed.

Here | may plead very frankly, Sir, that
sterilisation is the only answer to the
population problem of our country. | have
been in this field during the last 25 years. |
have travelled in some 76 countries studying
this question during the last twenty years, not
as a tourist, Sir, but studying, meeting people
and working as a research demographer, ana *
& convinced that the kind <& remedies that
we have been recommending and suggesting
to the people at large are not delivering the
goods today. And, therefore, the only solution
in the present context of economic develop-
ment and social progress is a kind of
permanent  conception control, namely
vasectomy for the fathe, or salpi-gectomy for
the mother provided it is voluntary; and |
know the people are willing to receive
surgical sterilisation.

Here | may, in passing, say that the Finance
Minister must also consider giving a bonus °f
Hi 100 for every parent—father or mother
who is willing to undergo voluntary steri-
lisation. | know health is a Concurrent subject
an,j | know that the States have taken a lead
in it but their resources are not adequate. |
would like to congratulate the States of
Madras, Maharashtra and Kerala which have
taken steps in the right direction in this
matter. But the steps they have taken have not
gone far enough. | have calculated—I shall
not disturb the House with detailed statistics
as to how many operations we should have in
the next ten years to effectively reduce the
birth rate. We must be able to reduce the birth
rate from 40 to 20 by
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various methods. Therefore, | hope that th,
Finance Minister will seriously consider the
question of making available to the State
Governments a Central fund for this specific
purpose of a bonus. If he thinks that it will
mean a lot of expenditure, here is a suggestion
to augment our resources. He can recover this
bonus expenditure by a marriage tax, a kind °f
levy on every marriage. Well, | would not
perhaps, call it a marriage tax but a fee. Let
there be a marriage licence as they have in
some of the advanced countries. That is, the
Government can charge a small fee for a
licence for the couple to get married. We do
not have statistics for marriages. | looked into
the Census report but there are no figures for
the total number of marriages performed in
our country because they are not registered.
The Hindu priest, toe he a Brahmin or a non-
Brahmin, does not have a legal status
comparable to the priests in other religions.
Apart from convention, he should have some
legal status in order to enable him to register
every wedding or marriage, which will
provide all the statistics required by the
Government for demographic purposes.

Sir, as our society is ..becoming more
complex, urbanised an” industrialised and as
women's freedom increases, separations and
divorces may take place, and it is necessary to
have detailed data for demographic, legal,
health and revenue purposes. | believe, Sir, that
a marriage in even the poorest family costs
about Rs. 1,000. A levy or a tax or a fee of Rs.
25 per marriage would give the Finance
Minister enough money to spend on services
required for vasectomy or sterilisation or family
planning. | hope the Finance Minister will seri-
ously consider this suggestion when an occasion
arises to see, as it obtains in some advanced
countries, that a fee is taken and in return a
certain service is given or a provision is made
for the medical examination of the |
prospective couple before getting
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married. This  would enable  the |

Government to give  them  during their
married life  all help towards birth control
and other health  services.

Sir, the next point that 1 want to make in
this connection is that the population problem
is at th, bottom of al] our problems. You will
forgive me for saying that. Th, more |
examine this question, the more we see our
tax proposals, and the more we see our nearly
vain efforts, it seems to boil down, whether
we like it or not, to the demographic factor
and nothing more. What is all this trouble
about? Despite the statistics and a series of
Census reports f/om 1871, 1891, 1901 up to
1961, w, have hundreds of questions going
unanswered because We just do not have
enough studies and statistics about the
population question. Therefore. th, point that |
would like to make is on the pressing need for
a national population commission composed
of non-official demographers, economists, |
sociologists, medical men, anthropologists
and statisticians and Government members
concerned with demographic problems. If
such a commis-siion iwith wide terms of
reference can explore into numerous aspects
of our national population . ..

SHRI A. D. MANI: Members of lhe
Opposition also.

DrR. S. CHANDRASEKHAR: Yes,
Members of the Opposition also. They can
produce a report in a year or 30, as Great
Britain, Sweden and Frar.ee have done, so
that we may have a body of facts and
figures, , body of irreproachable data on
which the Government can base national,
economic and social policies for the rehabi-
litation of this country.

And last, | would like to mention the
present refugee problem. Though people are
importing into it political bias and
ideologies, here | speak purely a5 a
demographer and a social, scientist. ~ We
are getting a tremen-
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dous number of refugees from East Pakistan
into West Bengal. Unfortunately, till now
this has been looked upon as a West Bengal
problem. 1 am one of those people who
believe that it is not a West Bengal problem.
It is a tragedy for West Bengal. We are very
sorry for West Bengal. But West Bengal is
saturated with so many people that she
cannot accommodate any more people.
Therefore, it must be treated as , national
problem.

In this respect, Sir, some people have
mentioned that we should have an exchange
of minorities. Let me tell you, Sir, that | am
against such an exchange because India is
wedded to the secular ideal and it has been
trying to practise it as far as possible and, |
think, we have remarkably succeeded as per
the testimony given by the Muslims and
members of minority communities in our
country. But. unfortunately, from whatever
we have read and from my own visit to
Pakistan, | am persuaded to believe that
Pakistan, both in theory and ™ practice, is a
theocratic country and they apparently want
to eliminate their minorities in the long run.
Therefore, we as a secular republic have to
take into our bosom all the unwanted
minorities in East Pakistan.

Sir, | looked into the Pakistan Census
report the other day. The figures show that
we have in East Pakistan a little less than one
crore of Hindus, Buddhists and Christians.
Since this problem is a perennial and a perpe-
tual one, may | submit very seriously to the
Government of India that they should make a
long-phased programme, by either diplomatic
means or otherwise, to take all thes, minori-
ties out of Pakistan and not put them in West
Bengal alone but distribute them all over
India, preferably South India where—I want
to pat myself on the back—we have no
communal  problems  whatsoever, and
rehabilitate them and resettle them so that



485 Finance

[Dr. S. Chandrasekhar.] we will never
have the problem or Pakistan exploiting, ill-
treating or even resorting to a kind of
genocide as far as their minorities are
concerned. | say this because | know that we
are wedded to the ideal of secularism in this
country. But since Pakistan is a theocratic
State, the problem of refugees has to be a
oneway traffic.

We are trying to protect our minorities as
best as we can, despite deviations here and
there. | am sure once we bring these
minorities into our country, we shall be doing
very well indeed. | have no doubt about it.
Therefore, if these problems are tackled—as |
believe they ought to be with some energy
and zeal—as a country we will be able to
give a better deal and a better way of life to
our people. We want not only political
stability and economic progress but also
lasting  peaceful relations  with  our
neighbours. In fact, peace is our cherished
goal. And we can provide and achieve peace
better if we can solve our demographic
problem.

SHRI M. RUTHNASWAMY (Madras); Mr.
Chairman, coming immediately after Dr.
Chandrasekhar, may | congratulate th,
Congress Party on a very welcome
acquisition to its debating strength which
very badly needed it. If this were a debate on
the question of population, 1 could have gone
into detail in dealing with some of the
arguments of Dr. Chandrasekhar, but the
world has discovered many better methods of
controlling population than th, drastic method
of sterilisation which he recommended to
this country.

Girls' education, which under the Congress
regime has been deplorably low, the raising
ol the marriage age, these are devices which
have been followed by other countries to con-
trol population. Against the demographer,
may | quote the opinion of Barbara Ward, the
Economist, who
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from historical and economic experience,
has shown that population diminishes as
economic growth advances. Most of the
industrially advanced countries have been
able to control their population and | think
it is in that direction that not only the
economic prosperity of Ihe country but the
control of its population can be effected,
not by the suicidal methods which Dr.
Chandrasekhar, being a demographic
expert, has re. commended to the country.
May | leave the solution of this problem to
the demographic expert on the one hand
and the financial expert on the other hand,
both on the Congress side?

SHRI G. RAMACHANDRAN: May | ask
a question? You said that there are
countries which have controlled the growth
of population without resource to what is
being characterised here as artificial birth
control process. Can you tell us which
country has controlled the problem of the
growth of population merely by raising the

age level for marriage and through
economic prosperity?

SHRI M. RUTHNASWAMY:
All

the Western countries have done it. They
did not have recourse to birth control at all
till recent times.

SHRI RAJENDRA PRATAP SINHA
(Bihar): He is only objecting to
sterilisation

SHRI M. RUTHNASWAMY: Coming to
the subject of the debate, the more relevant
subject of this debate, the Finance Bill deals
with taxes whereas the Appropriation Bill
dealt with expenditure, and although you
have ruled that there is no objection to the
Finance Bill coming before the Appropriation
Bill had been dealt with, | think it was
improper for the Minister of Parliamentary
Affairs to have arranged for a debate on the
Finance Bill before the Appropriation | Bill
had been taken out of the way |  because,
as contrasted with the
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domestic budget, a State Budget deals first
with the expenditure and then they find the
money, the income that is required to meet
the necessary expenditure.

The Finance Bill, s th, whole Budget as |
said, reveals a struggle m the mind °f the
Finance Minister between his duty as a
financier interested in the economic growth
of the country an,} as a socialist which he
has become in recent years. You find this
struggle between the two personalities
running through the whole Of his taxation
system. For instance, in the Income-tax he
has given relief to th, middle-income groups
by way of exemption. On the dividends
tax—and h, has continued the dividends tax
m a country whore capital is proverbially
shy—the exemption to new companies is
illusory because it may not last. One
Finance Minister took away that exemption
and another has restored the exemption.

With regard t, companies anc corporations
again reliefs and rebates have been given to
manufacturing and processing as well as other
industries. These reliefs and rebates would be
welcome if they stood alone, but then there
are other measures which take &way with on,
hand what he has given with the other. The
development rebate that he has announced, is
not to continue after April 1966. This may
have a depressing effect on foreign investing
companies. It is another instance of giving
with one hand a concession and taking away
with the other hand another relief. The tax on
Annuity deposits when returned is rather
unfair because the very Compulsory Deposit
is a temporary taxation. You take away so
much money out of the hands of the depositor
and when the money that vou have taken is
returned, you impose income-tax on it. The
tax on capital gains is divided into two
classes—the tax on gains on houses and
landed property where the rate of tax is 75 per
cent, of the rate appropriate to the assessee,
and the tax i
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011 capital gains on other movable assets is
50 per cent. This discrimination against
landed property is in keeping with the social
philosophy of the Congress Party.

As for the wealth tax, estates worth a small
sum of Rs. 1 lakh, which is small in our
country, is brought within its ambit, and as for
the estate duty, more than one Member has
pointed out the extreme hardship of the im-
position of the duty of 85 per cent, an estates
worth more than Rs. 20 lakhs. These people
affected by the wealth tax and the estate duty
and tli, expenditure tax, are the people: who
furnish the capita] of the country.

When we turn to the indirect taxes, we see
that very little relief has been given to the
common people, to the masses. No doubt,
some relief is given to the wusers of
gramophone records, aerated waters and soap
manufactured in the villages. What proportion
of the masses of people can benefit from these
reliefs? There is abolition of suicharge on iron
and steel but increase in the excise duty on pig
iron or.d other kinds of steel and steel pro-
ducts. The transfer of excise duty from fibres
to iron and processed c'.oth will not help the
spinning and weaving industry of the country.
Duty on imported cars has been reduced from
150 per cent, to 60 per cent. We all thought
that it was a good measure of liberalisation of
our import policy but the ban on the import of
cars has not been removed. So, what is the
number of cars that will benefit from this con-
cession? A few cars used bv tourists ir. the
foregin countries or by diplomats and officials
serving in the foreign countries who return to
our country,—forming a smal] class of
people—that could benefit by this relief. The
net result of th>s Budget is that there is an
addition of Rs. 40 crores to the revenue. Rs.
15 crores from direct taxes and Rs. 25 crores
from indirect taxes. No relief therefore, has
been given to the indirect taxpayer which is
worth considering.
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[Shri M. Ruthnaswamy.]

A curious argument was advanced by the
Finance Minister that whatever relief you
give in connection wiih the indirect taxes to
the consumer, it will not benefit the consumer
but will benefit the middleman. Are the
financial resources of the Government so
weak that they cannot get at the middle-man,
that they cannot prevent the middle-man from
absorbing all the benefit that accrues from re-
lief given to the indirect tax-payer?

12 NooN

And then, there is another source of
revenue which 1lhe Finance Minister and the
Finance Ministry seem to have neglected. No
doubt, evasion of income-tax is to be met by
more measures which are of a penal character,
but then this only means that the war between
the Income-tax Department and the income-
tax assessee js to continue and to continue
fiercely. It will lead to greater evasion
because, for every rule of the Department,
there is a dodge invented by the assessee. It is
due to the high and complicated system of
income-tax that ,ll this evasion has been made
possible. Just as high customs duties lead to
smuggling, so also a high and complicated
system of income-tax leads to its evasion.
Adam Smith, himself an excise official,
recommended that low rate of duty would
lead not only to honesty but also to
productiveness.

Not enough measures have been taken
against smuggling. 1 learn that the whole of
the customs department has about six to eight
launches in order to prevent smuggling. What
is six to eight launches for a sea coast which
is 3,000 miles long? | have written and | have
spoken recommending the organisation of an
efficient coast guard. Every country which
has an extensive coast-line has organised a
coast guard which prevent? smuggling; it has
a fleet of boats cruising all over the country in
order to prevent smuggling of any kind. 1
learn that these launches are not able to go
very near the ooast. But it is near the coast
that all the smuggling
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is organised. A regular stream of smuggling
boats comes from the Persian Gull to our
coasts and indulge in smuggling of gold and
other articles. It is the small boats which can
hug the ctoast that will be able to prevent the
smuggling. | hope the Finance Minister, if he
is interested in the collection of this lost
revenue due to smuggling, will give his mind
to the question of organising an efficient coast
guard for India.

Low taxation and economic prosperity have
been linked together from the beginning of
economic and finr.n-cial history. From
Gladstone to Kennedy, financial statesmen
have recommended the reduction of taxes in
order to increase economic prosperity. Even
the Finance Minister, left to himself, would
have reduced the number of taxes and the
rates of taxation. But in addition to being
Finance Minister, as | said, he is a socialist,
and so he has to satisfy the calls of socialism
and, at the same time, he has to meet the
financial and economic needs of the country.
It is therefore a socialist budget that we are
dealing with, and a socialist budget thinks not
of how much money remains in the hands of
the citizen, but how much money can be taken
into the hands of the State. And as long as we
have this kind of social philosophy, w, shall
be suffering from financial stringency. It is a
great French financial statesman who said:
"Give me good politics and | will give you
good finance." And as long as the politics is
the bad politic-of socialism, we shall suffer
from financial difficulties in this country.

SHRI S. C. DEB (Assam): Mr. Chairman,
Sir, | rise to support the Finance Bill
generally, but | have some few observations
to make that mav not fall strictly within the
ambit of the Finance Bill, and if | go out of
my way. T beg to be excused by the House.

Sir, as far as the taxation policy is
concerned, the burden of indirect
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taxation hits hard the consumers, and 80 to 90
per cent of them are common men. And what
is the condition of the common men, the
majorhy of whom cannot bear this tax
burden? They cannot have enough food to eat.
They have not enough clothing to wear. Poor
men cannot resist when attacked with
diseases, have not the capacity of having a
good house to live in and cannot enjoy other
amenities of life unless their standard of living
is raised; and a national Government cannot
reasonably extract money from them by
imposing indirect taxation. It is agreed on all
hands that our economic condition is not good
although we are making all kinds of efforts to
build up our country economically and also
otherwise. But unless you have economic
stability in the country, if the poor people
continue to live as they are living— which is
admitted on all hands—how can you expect
money from them? When you cannot afford
him a good house, cannot afford bim to have
his education, cannot afford him to have
enough clothing, how can you exact money
from him by this indirect taxation? And this
indirect taxation is not a good policy, and a
national Government cannot depend upon
indirect taxation for continuing its work of
administration.

Sir what is the condition of our income?
The per capita incoms has gone down by 2|-
per cent, in spite of the 5 per cent. envisaged
in the Third Plan, and the Planning Com-
mission is admitting this shortfall. Now, if
you admit that this is the condition, what is
your programme whereby you lift the poor
people, their economic condition? What is
your programme for that? Hav» you any
small-scale industry on , large scale all over
the country? Have you any programme of
generating power which will enable the poor
people and the village people to set up an
industry? It is admitted on all hands that agri-
culture alone cannot give employ-
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ment to all agriculturists. On agriculture
alone, he cannot depend. He must have some
other occupation to keep him going. And
what is the occupation available to him? No
village industry, no power, and how can you
develop your village industries and your
small-scale industries? An hon. Member was
telling that you are taxing all the small
entrepreneurs by your tax on diesel oil and
your other kinds of taxation. That is the
position. You may require money, but you
must have a good programme for the
economic development of the country, and
thai programme should be fulfilled. But you
admit that you cannot fulfil your programme.
You give money to the States but the States
cannot fulfil their programmes; they spend
the money on items for which it is not meant.
This is the condition of the States, and the
States borrowing money from the Centre
cannot repay it. If this is the condition, how
can it be called a good Government?  This is
the thing.

And the Govenment should know how the
money is spent. When they give money to the
States, they must have the capacity to realise
it and also to fulfil the programme? there.
Under some of the Heads, the programmes are
not fulfilled and the money is re-1'irned.
When the States borrow mone-from the
Centre, they are not able to repay it. If this is
the state of affairs, if agricultural output is
going down, if you cannot feed the people, if
you hav< to borrow food from other
countries, then what is your programme for
national development?

You have also to face other difficulties.
The refugees are coming from East Pakistan
and you are also having talks for settling the
affairs there. But there is no result coming out
of all this. We understand that we have to live
with Pakistan in harmony and in peace.
Whether they understand it? But what is their
attitude? The minorities are being squeezed
out. These minorities cannot remain there.
The condition of women is miserable
there.
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[Shri S. C. Deb]

We ask Government to see that at least the
womenfolk are not molested, wherever they
are. In no country should the womenfolk be
molested in this way. But are you coming out
with good results from your negotiations with
Pakistan? If you do succeed, it is most
welcome. But you do not succeed. What is
your position? What is your policy about
China? What is your policy about Pakistan?
You cannot deal with either. They are hostile.
Now the country is facing difficulties due to
this. You may also have to rehabilitate some 2
millions coming in. Some two lakhs have
already come. That is a great problem. For
that | ask our Government, if the minorities
are squeezed out of Pakistan, you should
demand land from them. You should demand
compensation. When you have to face this
problam, when you have to rehabilitate these
minorities who are squeezed out, why don't
you ask for land from them?

SHRI G. RAMACHANDRAN: Supposing
they do not give you the land, what would
you do?

SHRIS. C. DEB: Pardon?

SHRI G. RAMACHANDRAN: You may

make the demand, but supposing they do not
yield to your demand, what will you do?

SHRI S. C. DEB: We must create world
opinion for that. If Pakistan is able to create
world opinion, why can't we do it? You say
world opinion is in their favour although they
are doing all this mischief. We are doing good
things and yet we cannot create world opinion
in our favour? We must say that land should
be given to us in proportion to the people who
are being squeezed out.

SHRI G. RAMACHANDRAN: | agree with
you that you can make your demand, but what
is your sanction behind* the demand?

SHM S. C. DEB: Our stand would be to get
world opinion for it, and to put Pakistan in the
wrong. We must have
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the necessary machinery. we must create that
machinery. Otherwise, can we dare to live?
When you are doing good things, you should
get world opinion. That should be done. You
should have sufficient machinery evolved for
that. India may be left alone, but we must
exert and we must live among the nations as a
good and free nation. For that we must exert
ourselves to our utmost. There is no point in
your saying that other nations are supporting
Pakistan. You should mould the necessary
machinery, change the machinery if necessary,
so that the world niay hear you. The world
hears Pakistan and China even when they are
doing mischievous things and when they are
doing harm to India. Can't you do it when you
are doing harm to nobody? We are here trying
to live a5 a good nation, a very good nation.
For that and in that behalf, we have a name in
the world. If we are to continue that name, we
have to create the necessary conditions and we
should have an efficient machinery. Even a
small nation can work if it has a suitable
machinery and it can work with great effect
and force. You should have great moral force,
for moral force can work in this world. We
boast of moral force and we always boast of
peace. But that peace and that moral force
should be so visualised and so augmented that
the whole world can hear you. The whole
nation is behind the Government and so you
can form world opinion in your favour. You
need not cry like this that other nations are
heard and we are not being heard. That should
not be our cry or policy. We must have a
positive policy and not a negative policy or an
appeasing policy. Many people complain that
we are having an appeasing policy. We must
have a definite and concrete policy so that
India can be heard throughout the world. We
have that moral force and courage to meet the
world at every corner and at every time with
courage and determination and with moral
force.

You will please excuse me, Sir, if | go into
these matters.

About agriculture, I have to
this is the most important and

say that
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vital thing in our national development, but
we are failing there. We cannot force the
States to take up the subject of agriculture in
right earnest. We give money to the States.
We are asking the Chief Ministers of the
States to take over that particular j ort-folio of
Agriculture, but we cannot force them to do
so. We all agree that agriculture is the most
important thing and we are doing certain
things. But the desired results are not being
created. That is the present position. How can
the desired results be achieved? The matter
must be taker up from a perspective point of
view and effective steps should be taken so
that agricultural output is able to meet the
demands of the nation. We should not borrow
like this. When 80 per cent. of the population
of the country is engaged in agriculture, it is
not a jood thing for such a nation or country to
be in that condition. So, we must have the
determination to force the hands of the States.
Otherwise, if you cannot force the hands of
the State Governments to do what is
necessary, things cannot improve. You say
that Agriculture is a State subject. But then
you have taken on the responsibility in the
matter. Otherwise, why do you have the
Ministry of Food and Agriculture here? You
cannot give all the things to the States and
leave them to do whatever they like If you
have taken on the responsibility for improving
things, you have to foice the hands of the
States to go forward with agriculture and
augment our food production.

MR. CHAIRMAN: Mr. Deb, f just -want to
tell you that you have already spoken for
fifteen minutes.

SHM S. C. DEB: | am just finishing Sii\

Now, conditions in the agricul ural sector
are not good. The Government is realising this
and has admitted this also but what is the
concrete step that is being taken to meet the
situation? The situation should be effect vnly
met; otherwise the whole thing becomes a cry
in the wilderness.

I am in favour of small indus ries, village
industries and | would urge

190 RSD—2.
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upon the Government to increase the scope
for power generation. This would help ©ot
only the agriculturists but also the people in
the villages to go in for some craft or the
other. These are the most important things.
You must have improved and modern
methods for improving agriculture and
modern equipments, in turn, would mean
more of power generation. If you are to give
employment to the unemployed, here also you
would require more of power. The village
industries can employ many people who are
now unemployed. | would request our
Government humbly to look into these things
themselves and create conditions so that our
Plans and programmes, what we decide upon,
can be carried out effectively and success-
fully. Thank you, Sir.

SHRI EBRAHIM SULAIMAN SAIT
(Kerala); Mr. Chairman, | am highly grateful
to you for giving me this opportunity to take
part in the discussion on the Finance Bill. |
welcome, Sir, certain measures in the Finance
Bill which provide relief for the low income
groups and certain incentives for the growth
of savings in our country. | also welcome the
pronouncements of the Government of India
that funds will be provided for relief and
rehabilitation of the refugees coming from
East Pakistan. But | feel sorry that there are no
indications that the mounting prices of
foodstuff and other necessaries of life, which
are causing a serious hardship to the common
man, have been checked. | demanded once
again that Government should tackle this most
menacing problem in a blitzkrieg fashion and
ensure that there is no further inflation in the
prices.

Sir, | would say that enough attention has
not been given to the densely populated and
economically backward areas, particularly in
the South and more so in Kerala, to eradicate
unemployment by providing industrial
employment and encouraging cottage,
industries. | am glad that certain steps have
been taken in this direction in Kerala by the
establishment of the
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there, and | hope that the shipbuilding yard
also will soon come into existence at Cochin
and the Government of India, will soon try to
come to a final agreement with the Japanese
experts with whom, | understand, the
collaboration agreement is under discussion.

Sir, it will not be out of place if | were to
mention here that we are entering upon a very
momentous week when there will be talks
between our Prime Minister and the great
leader of Kashmiris, Sheikh Mohammad
Abdullah. Our prayers are that these talks
should succeed and bring in a new era of love
and goodwill between the different
communities, particularly the Hindus and the
Muslims living in this great country.
Therefore, | would plead, Sir, that nothing
should be said or done at this juncture which
might complicate matters. Let us pave the way
for the cordial meeting of these old friends,
Panditji and Sheikh Saheb. In this connection,
I have only to say one thing and that is, as a
community, the Muslims of India earnestly
desire that Kasmir should remain part of India.
The President and the Working Committee of
the Indian Union Muslim League, the only re-
presentative organisation of the Muslims of
India, which | have the honour to represent in
this august House, have several times toy
statements and resolutions reiterated that
Kashmir is and should remain a part of India. |
feel, Sir, and | feel very strongly that in view
of the circumstances and because of the
dispute being with the Security Council, we
must make sincere efforts to win over Sheikh
Abdullah by guaranteeing to him an
honourable compromise as a gesture of
goodwill, and the special status under article
370, which the founding fathers of the
Constitution had originally guaranteed, should
be retained. 1 am hopeful, Sir, that in the
warmth of friendship and hospitality, the talks
between our Prime Minister and Sheikh
Abdullah will prove successful thus opening a
glorious chapter in the history of our
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country. "Whatever be the result, tne four
hundred and eighty millions of people will
stand with our great leader, Pandit Jawaharlal
Nehru.

Yesterday, my learned friend, Prof. Mukut
Bihari Lai, asked, "who is the leader of the
Muslims of India, Pandit Jawaharlal Nehru or
Sheikh Mohammed Abudllah?"

PrROF. M. B. LAL (Uttar Pradesh): | am
sorry, | only asked, "who is the leader of the
Congress Muslims in India?"

SHRI EBRAHIM SULAIMAN SAIT: The
Congress Muslims or the entire Muslim
community or, for the matter of that, all the
Indians, the four hundred and eighty millions
of them. It makes no difference in this context.
Let me emphatically declare here and now that
the Muslims belong to India. We are citizens
of this country. We have to live here and die
here and Pandit Jawaharlal Nehru, who is the
Prime Minister, carries with him our
confidence and our trust. There cannot be any
doubt about this.

Sir, coming to the problem of the refugees, |
have to say that my heart goes out in full
sympathy to the refugees who are coming to
India from' Pakistan. Here, | cannot but con-
demn the Pakistan Government for this letting
down of the highest principles of Islam which
enjoin protection of the minorities as a
religious obligation. But kindly permit me, Sir,
to bring to the notice of this House and the
Government of this country the terrible
atrocities that have been committed against the
Muslim minority in our secular country. | feel
relieved that our Prime Minister Pandit
Jawaharlal Nehru, has condemned these
atrocities which had taken place in Calcutta,
Jamshed-pur and Rourkela. | also have deep
appreciation for our Home Minister, Nandaji,
who took effective steps to-control the
situation at places where communal riots had
taken place. But | am sorry to say that very
few Members of our Parliament, very few
leaders of public opinion, have taken a grave
and anxious view of these happenings in India
and very few have-condemned these atrocities
and have
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uttered a word of comfort for the plight of the
Muslim minority victimised by the mob
violence in these centres where communal
riots broke out, that is, at Calcutta,
Jamshedpur and Rourkela, Sir, my heart
bleeds when 1 think of what | have seen re-
cently in Calcutta which | visited together
with my leader, Qaidemillit Janab Ismail
Saheb, and my colleage, Janab Mohamed
Koya Saheb of the Lok Sabha.

I cannot better describe the tragic situation
than quote what a leader of *he eminence of
.Shri .(Jai Frakash, Narain has said in his
letter to you, Sir, and to the Speaker of the
Lok Sabha which has been published recently
in "The Hindustan Times". | would only
request your permission to quote a para or two
from this letter.

Jai Prakashji says:

"l am not writing this in order 10 make a
report to you on the situn-tion, in these
areas, of Bihar ar.d Orissa and the vital
steel cities. But | do most earnestly wish to
say that India and Indians have ro cause to
feel smug and complacent or superior and
holy.

Terrible things have happened and on a
scale that has not been realised by Delhi or
the country at large. The tale of provocation
caused by refugee trains is only a small part
of the full story. There is no doubt in my
mind that there was an organisation behind
these dastardly activities which operated
from a common centre, manufactured and
spread rumours, planned and financed
specific actions, pre -vided the whole
operation with a political and philosophical
justification."”

Again Jai Prakash Narainji goes On to say:

"It wag furtheT proved how inadequate
and insufficient was the civil
Administration and how the forces of law
and order were themselves infected
considerably ~ with  the  virus of
communalism.

As for the nature of atrocities committed,
I do not think there were any holds barred.
Every revolting kind of deed was done. The
tragedy seen in the mass was terrible
enough but some of the individual cases
were fathomless, indeed, in their cruelty
and degradation."”

Finally he says. |am cutting it
short:

"If the people are kept in the dark about
what is happening in the country, they may
not be mentally prepared to accept the
radical remedies that might become
necessary."

Sir, I am quoting all this not to speak ill of
anyone or to cause uneasiness in the «iinds of
my friends here by mentioning the unhappy
incidents in this country. But | feel that | will
be failing in my duty if 1 do not bring these
facts to your notice and to the notice of hon.
Members of this august House and the
Government of this country the situation that
is prevailing and plead for the protection of
the life and property of the minorities of this
country, particularly the fifty million
Mussalmans of India.

Sir, | am glad that a Ministry for refugee
rehabilitation has been created and the Centre
has assumed full responsibility for the relief
and rehabilitation of the refugees. This, Sir, is
a right step in the right direction as it is our
sacred duty to go all out to help the refugees
who come to us here in search of peace and
protection. But together with this in the
interest of secularism, in the interest of
democracy, in the interest of national
solidarity and finally in the interest of
restoring confidence among the minorities of
this country, particularly ifain the fifty million
Mussalman of India, | demand that the Centre
should assume also the fullest responsibility
for the protection of the person and property
of the minorities and for providing relief and
rehabilitation to the minorities that have
suffered here in our
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the recent riots. Several thousand Muslim
lives have been lost and several crores worth
of properties have been destroyed. All
ithis,  SStr, | feel, is a great
national  loss. Nothing tangible, | feel, has
been done for providing relief and for
improving the lot of the Muslim minority
which has lost its hearths and homes during
the communal disturbances. |
therefore demand that a  Central
Ministry for minority affairs be constituted
to go deep and to go all out into this
question, rehabilitate all the members of the
Muslim minority, who have been uprooted
and restore confidence among the
minorities in this country. | hope, Sir, that
our Prime Minister will give careful
consideration to this very vital problem
and gain the gratitude of the millions and
millions of Mussalmans of this country
who are the loyal citizens of their
motherland.

Sir, | have finished.

SHRI G. H. VALIMOHMED MOMIN
(Gujarat): Mr. Chairman, Sir, | rise to
support the taxation proposals.

[THE DEPUTY CHAIRMAN in the Chair]

| also compliment the Finance Minister
for all the labours and pains he has taken
and for having brought all his ingenuity,
experience and abilities to bear upon the
tackling of the problem of taxation
proposals. He has done it in such a nice
manner that whatever encumbrances were
there, he has removed them and the proce-
dure has been simplified. He has secured
money from quarters from which alone
money could be procured. He has tak«n the
low and middle Income groups outside the
purview of his taxation proposals and still
has been able to meet the demands of the
society which we want to reconstruct.
Despite all the pressures, stresses and
strains, he has done so well. | remember—
when Mr. Krishnamachari was appointed
Finance Minister | was in Bombay—the
reputation that he had, that he would fall flat
on the private sector. But they themselves
have appreciated
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and said, *here is the man of whom we were
much afraid'. Even the "Times of India' leader
came out complimenting him. He is always of
the private sector; not today, sixteen years
previously he wag the first person in the name
of poor people to protest against taxation
proposals. Here also, the leader of the Opposi-
tion briefly said something because there is
nothing much to be said.

Now, an hon. Member—I think it was Prof.
Wadia—referred to some lawyers and doctors
and he said that they were not taking up cases
just because they will have to pay taxes. | do
not think the lawyers and others who earn are
S0 unpatriotic. In fact, our Finance Minister
knew the methods of evasion, both by the big
professional people and the private sector
people, and that is why he has empowered the
authority with sufficient authority so that all
those who are interested in evasion of taxes
could be brought within his clutches. | compli-
ment the Finance Minister for his remarkable
performance in this matter.

Madam, having done that | am in duty
bound to refer to an unfortunate remark made
by a Congress Member, Shri Anwar, who said
that most of us were show-boys here. It is
most unfair; it is most untrue and it could not
be allowed to go unchallenged. | repudiate this
and | would point out that when India was
made independent, there was so much
communal orgy that the Father of the Nation
did not come to the Rashtrapati Bhavan for the
celebrations but went to the jungles of
Noakhali, and the hell of communal fire was
quenched by his sacred blood. From that day
all the Muslims here, who were previously
under the influence of the Muslim organisation
named the all-India Muslim League, were
impressed much by the sacrifice and by the
speeches of our beloved Prime Minister who
recognised the mental agony from which the
Indian Muslims were suffering and their
anxiety for the future. We, who then were the
representatives of the Muslims in the State
legislatures and in Parliament, were taken into
confidence and it be-
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came clear to us that the best interest of the
Muslims was to eschew comj-munalism and to
hold fast to the principle of secularism. We
have not hidden this from any of our Muslim
brethren. We have impressed it upon them and
convinced them that this way lies the interest
of the Indian Muslims, this way lies the
interest of India, this way lies the proper
answer to Pakistan which says, it is an Islamic
country but forgets the Islamic principle that
minorities are their amanat, and Khayanat is
bemani. It ha; done so; we do not warn to
retaliate because we hold fast to the secular
principles. Here the Indian Muslims play an
important role. We not only owe allegiance to
secular principles; we live for that ideal and
we shall die for that ideal. We shall uphold the
honour of our motherland and teach a lesson to
the Musr limj of Pakistan that if there are true
Muslims, they reside in the iand of India and
not in Pakistan. So, how can our friend who is
a Congress Member, here say that we are all
show-boys? He may have been provoked as
Muslims are usually provoked because of their
temperament into making such statement. That
is understandable.

Finance

SHRI FARIDUL HAQ ANSARI (Uttar
Pradesh): Don't play into enemy's hands.

SHRI G. RAMACHANDRAN; May | say
that the whole of his speech was exactly like
yours? Only occasionally he was lead away
by his emotion,

SHRI G. H. VALIMOHMED MOMIN: All
right; | am prepared to pardon him.

SHRI N. M. ANWAR (Madras): May | say
that there is not a single Muslim in this
country who does not pledge his loyalty to this
country? And | said by way of an example that
even the Indian Union Muslim League which
claims to interpret the mind and the spirit of
the Muslim community has pledged, time and
again, through the Resolutions of its Working
Committee that Kashmir is
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axe all citizens

SHRI G. RAMACHANDRAN: | hope the
quarrel has now been made up completely.

SHRI A. D. MANI: It is a maiden speech.
Don't interrupt him.

SHRI G. H. VALIMOHMED MOMIN: My
point is that Congress Muslims who tell them
publicly to be flash-lighted in papers, to be
made use of by agents provocateur here and
outside—that is a sense of responsibility any
hon. Member at this critical period should
show, and my regret is that that was not done.
Personally I can understand his having said it,
as | said in the heat of the moment, but it must
not be allowed to go unchallenged. | have
done that pavt of the thing.

SHRIN. M. ANWAR: Madam.. ..

THE DEPUTY CHAIRMAN: | think you
have explained yourself.

(Interruptions')

SHRI FARIDUL HAQ ANSARI: It is a
maiden speech.

THE DEPUTY CHAIRMAN: | think you
should not interrupt when a Member is
delivering his maiden speech.

SHRI G. H. VALIMOHMED MOMIN: |
believe it is an article of faith, as a Mussalman
following the injunctions of the Quoran. The
iaw of the motherland is part also of the
Quoranic injunction. I am bound by that. |
have made a choice to be in the Congress
Party or in the Socialist Party or in the
Communist Party. | have not made a choice to
be in the Muslim League Party. | am glad that
the Muslim League of India stands by saying
that Kashmir is an integral part of India and
shall remain so. Since it is only a Muslim
Party, |1 shall say from the place where | have
come, that is, Gujarat, that there is no such
thing even in existance as the Muslim League,
nor is the Mus-
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League functioning in most parts of the
country. It may or may not stand because of
the local conditions prevailing. Where it
continues, it may function or may not
function. But I am very clear in my mind that
directly or indirectly the spectre of
communalism, the illusion of com-mulnalism
shall not cross this land once again. It may be
in one form of glorification of Sheikh
Abdullah. It may be in the other form of
sentimentality in denunciation of Sheikh
Abdullah. 1 am not concerned with one or the
other. I am concerned with this. Be they the
utterances of Sheikh Abdullah, be they the
utterances of Muslim countries like Pakistan,
be they the utterances of conspirators, the
Western powers, nobody shall dismember
Kashmir from the Indian Union. Nobody shall
question its validity and its accession to India.
Therefore, it is not a question of loyalty. It has
to be very clear in the minds of all the
members of the minority community.

| do regret that what has happened In
Pakistan is a disgrace to the fair name of
Islam. Muslims should be ashamed of it. I am
ashamed of it as a Mussalman. What has
happened in India by way of a retaliatory
measure is also obnoxious. It has also
blackened our fair name. It is a disgrace to the
great sacrifices that the Father of the Nation
had made and to the fair name of Pandit
Jawaharlal Nehru too. But we must not dwell
at length on that. We must also see that the
Government of India, our Home Minister,
Nandaji, has effectively dealt with communal
violence in this country. All those devilish
acts in the name of one or the other do stand
condemned before me as an Indian, as a
Mussalman and as a human being.

I was referring to the fact that on an
important matter like this, the Swatantra Party
leader here should say: "We have not made
up our minds." Kashmir is a national ques-
tion. If Rajaji says one thing, if Shri
Jayapraksh Narayan lends his
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support even indirectly by saying that self-
determination is the right of Kashmiris, the
question at this moment is: Whom are we
supporting, whom are we weakening? We say
that we are all united against all the evil forces
that are gathering around us. Then, it becomes
part of the duty of every Member sitting in
this august House—be he on the Treasury
Benches, be he on the Opposition Benches'—
to strengthen the hands of our beloved Prime
Minister at this stage. Weakening him is to
strengthen the cause of Pakistan. Weakening
him is to make us more and more weak to
create public opinion. One hon. Member
asked: Why are we not able to create public
opinion? Pandit Jawaharlal Nehru has created
enough public opinion.

Let me tell you Nasser
belongs to a Muslim country.
He is a member of the UNO. No
Muslim  country has come  forward

officially even to go against Nehru on
the Kashmir issue in the UN debate.
Had support not been lent by the
Western  powers, whatever may be
their motive, today the Kashmir ques
tion would not have assumed its pre
sent form. Kashmiris are ou, breth
ren. Everybody is a brother. Our
message is that of peace. Our mess
age is that of goodwill. Even today
we harbour no ill-will towards Pakis
tan or its people. As Indians we are
wedded to democracy. As Muslims we
are wedded to Islamic democracy. We

assume that there is no democracy
existing in  our brother country of
Pakistan. ~Today Pakistan can  woo
Sheikh  Abdullah, saying  self-determi
nation. You know that Pakhtoonis-
tan has been asking for self-deter
mination.  Our  great leader, Khan
Abdul Ghaffar Khan, was
incarcerated all these  years.

We must have no illusion about the periods
through which we have passed. We can hope
for the best. Let the things come out. But we
should have no illusions. We must be
prepared for the worst. If it comes We shall
take up this challenge and show that India is
one.
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however mighty the powers be against us
because we stand for right. We stand for truth,
"Satyameva Jayate". Truth is bound to
prevail.

Therefore, let us strengthen the hands of our
beloved Prime Minister. Let us not distrust
him, nor say that he is getting weaker. He
knows what to do and when. | know when
Sheikh Abdullah was under arrest even
Opposition leaders had sent telegrams for his
release. At that time when our Government
arrested him, they said, release bim. When
they release him, then they say, rearrest him.
When the Government re-arrest him, they say,
release him. Can those, who have the task of
shouldering the gerat responsibility, play will-
o-the wisp? It is the Government which is
before the bar of public opinion and it has to
be have with responsibility. This Government
is wide awake. Every citizen is wide awake.
We want to have no illusion.

Things may come out very good. If it does
not come out good then we are prepared to
take up the challenge and we shall see. The
clouds will disperse. This anguish and the
darkness of night will be over. The sun of
hope, the dawn is being seen. It shall rise.
There shall be sunshine. There shall be peace.
There shall be goodwill. There shall be
Hindu-Muslim cordiality in this land of. ours,
in this motherland of ours where our
forefathers are lying buried, whether they
belonged to this religion or that religion,
where mosques stand, where 'mandirs' stand,
where 'Gurdwaras' stand, where Parsi temples
stand.

This land of ours once again shall breathe
the message of peace, goodwill and
brotherlinesa.

| have done.
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THE DEPUTY CHAIRMAN: |t is one of the
clock. If the House so desires, we can sit till
1.30 p.M. I am in the hands of the House,

e o L 0 A e 2
- o

THE DEPUTY CHAIRMAN:
finish in two minutes?

o U v A sas e
- o Ll Uyl ede

[t wegm adft (doma) : dEw
fet S, W=t aF 23T 77 AEEE
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+{1 Hingj transliteration,

Will you
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THE DEPUTY CHAIRMAN: It is one of

the clock. If the House so desires, we can sit
till 1.30 p.M. I am. in thp hands of the House

s g T C FAHT WY FE

THE DEPUTY CHAIRMAN: Will you

finish in two minutes?

2 wgE A oA E, AF AT
fore witw far wmeaT £ 1)

THE DEPUTY CHAffRMAN: Mr. Ghani,

let me put it to the House whether it is its

desir, to sit till 1.30
P.M.

SEVERAL HON. MEMBERS: Yes.
THE DEPUTY CHAIRMAN: Then we sit
till 1.30 P.Mm.

Mr. Ghani, Just give way to the Minister of
Parliamentary Affairs. He-has to make a

statement.



